BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, DELHI
0.A .No0.793 of 2022

Council of Engineer ....Applicant

VERSUS

State of Punjab & Ors ....Respondents

Additional Affidavit on behalf of respondent no.3 Municipal Corporation,

Ludhiana in compliance with order dated 24.03.2025 issued by the Hon’ble

National Green Tribunal.

It is most respectfully showth:-

I, Aaditya Dachalwal, Commissioner of Municipal Corporation, Ludhiana do

hereby solemnly affirm and declare as under:-
1. That the Original Application title Council of Engineers v/s state of Punjab &
Ors bearing O.A No. 793 of 2022 is pending for adjudication before this

Hon’ble Tribunal and fixed for hearing on 02.07.2025.
2. That in this Original Application, Hon’ble Tribunal had passed followings

“2. Compliance report regarding compliance of order dated
04.10.2024 also be filed by Municipal Corporation, Ludhiana within

one month.”

duly acting upon the demands of local residents, an estimate of Rs.14.76
lakhs was sanctioned through F&CC Resolution no.5148 dated 8/11/2021

for the Construction of Library at Maharana Partap Park, located near

Manju Cinema in Ward no.51. It is further submitted that on 14.12.2021,
following the approval, tenders were invited for the same and work was
allocated to M/s R.K Construction with tendered amount of Rs.14.72 lakhs
vide F&CC resolution no.5892 dated 14.12.2021. It is humbly submitted

that due to inadvertent error, earlier submission made by the deponent
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regarding area of park 1124 sq.yards was made accidentally. It is pertinent

.aid park is 1837.37 sqm. and out of

to mention here that the total area of

3.99 ¢ s been used for
this the total concrete area only 143.99 sqm. area has b

construction of Library for the benefits of Local Community, which is only

7.63% of the total area of Park/Greenbelt. It is further submitted that as per

Master Plan which was enforced in year 2005, the link road measuring

37'6"X25' (approx.) between parks connectiong old G.T Road and service

lane was constructed before the implementation of the Master Plan to

facilitate the commuters of adjoining areas. These facts have also been

submitted during the visit of Ld. Court Commissioner. It is further
submitted that this allocations falls under the permissible Limit of 15%
which is mandated by the Government of Punjab vide notification
n0.5/65/2017-1LG4/1021 dated 11.05.2017. Copy of the notification is
annexed as Annexure- R/1.

It is further submitted that in an application pertaining to Right to

Information, it was clarified by Public Information Officer library branch

" later vide letter no. 283/lib dated 20/3/2025 that after collecting

\information from various branches it is submitted that Library at Maharana

/) /
/g

~* artap Park has been constructed after getting estimate amounting to

N

Rs 14.76 Lakhs approved from Finance and Contract committee vide

resolution no. 5148 dated 8/11/2021. (Annexed as R/2).

5. That it is Pertinent to mention that Old G.T road is a part of non-scheme

area hence no layout plan is present in the record of Municipal
Corporation, Ludhiana. It is further submitted that development works
pertaining to construction of parking area, service lane and providing of
wire mesh were executed in the year 1999 whereas Master plan was
enforced in the year 2005. The details of various developmental projects
are as under-
a. Construction of service lane and parking places on G.T. road
Vishkarma Chowk to Jagraon Bridge. This work was awarded to M/s
Garg constructions with the tender value of Rs 23.33 Lakhs vide
Finance and Contract committee resolution no.2628 dated 1/7/1999.
b. Construction of parking and providing wire mesh on G.T. road from

Vishkarma Chowk to Dholewal chowk. This work was awarded to M/s



Vanistha builders with the tender value of Rs 27.11 Lakhs vide

Finance and Contract committee resolution no.2686 dated

15/7/1999.
Construction of service lane and footpath from Dholewal flyover to
Sherpur chowk. This work was awarded to M/s J.K. Construction

Company with tender value of Rs 48.22 Lakhs vide Finance and

Contract committee resolution no.2819 dated 16/8/1999.

However, in addition to this, Municipal Corporation, Ludhiana have also
issued around 90 notices to illegal encroachers who were using the said site

for repairing works and parking of vehicles. It has been submitted by the Ld.

//T’;:—T‘P\ Court Commissioner also that if these places are suddenly barred for
)74 A._,_-::(‘/’

f&@\fb N '), parking of vehicles, the same would lead to jam/chaos at the main part of
ZPhishder. Srei\ OV

e || \peer o ,L,'the Old G.T. road. Therefore, for the systematic approach, an

ﬁa ‘g A/ alternative/designated Parking space is being searched at the Location of
AN AN '\'5\-.//
\'—// old G.T Road in order to have viable solution for parking.

6. That it is submitted that area regarding the Lodhi Club falls under
Improvement Trust Development Scheme 550 acre Bhai Randhir Singh
Nagar. That the layout of the Scheme was developed with layout
no.S.T.P(L)26/77 dated 29.04.1977. It is further submitted that Building
Control of the Scheme transferred to Municipal Corporation Ludhiana on
01.08.1994. As per the Layout, Lodhi Club Road is 300 feet (including Right
of Way). It is pertinent to mention here that in order to avoid the
encroachment on ROW by street vendors/Slum dwellers, 100 feet double
road has been maintained and rest of 100-100 feet on both sides of ROW
has been maintained by planation of trees by the Municipal Corporation,
Ludhiana. It is further submitted that all these works were executed to
maintain the Right of Way with plan to convert the Right of Way to Road Jif

=) need arises. It is further submitted that no concretization work has been

carried on by the Municipal Corporation, Ludhiana along the sides of Lodhi
Club and Sacred Heart School. It is further submitted that for Rehabilitation
of Right of way (ROW), work was awarded to M/s R.K Construction
Company vide resolution no.1083 dated 06.03.2019 amounting to Rs.76.35

lakh. It is pertinent to mention here that under the scope of this work,
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various equipments along with open gyms have been provided for
recreation facilities of children and old aged people. It is further submitted
that the passages have been constructed by Sacred Heart Convent School
and Lodhi Club to reach the road at their own level in this ROW, which will
merge if the Service lane is carved out from this ROW as per requirement in
the future.

7. It is submitted that the actions taken by Municipal Corporation, Ludhiana

are always in compliance with the directives of the Hon’ble Tribunal, with
full responsibility and to showcase willingness to work towards positive
environmental impact for the preservation of green spaces in accordance

p— with the directions passed by the Hon’ble Tribunal.
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Verified at Ludhiana of the 27-day of June 2025 that the contents of the
above reply in so far as are true upon the information derived from the
Official record and correct to my best of Knowledge. No Part of it is false
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1.3 Hierarchy of Urban parks:
132 District Parke
These Pearks fall Inthe e2tegory of preen Barks which are o
. ! re
1.2.2 !'e!ghpourbm»d Park: )

oW §
N Master plang of Raglonc/tnwm

Nelghbourhood Park ks developed st the nélghborhood teval for a poputat
ulat
conveniently located within the developed residential $reas st vealklng d) atlon
t
on an ere2 of 2,000-4,000 sqm. seistanes s
133 Totlots:
-Totlots are t_be lowest level In the hierarchy of green areas, planned f
» ne

of 10,000. The Park e

nd is planned generafky

-

2.500 »s plzy-areas for children.

13.4 playground§:
pla unds are provided normally in the educational institutions for the use of the sch
e ool

or 3 population of

and college students. They are also provided at the» neighborhood level for a population of 5,000
135 Other incidental open spsces. ' PRESES

2. MAINTENANCE OF PUBLIC PARKS

2.1 Ust of Activities For Maintenance of Parks is enclosed as Annexure-1
2.2 Maintenance of the Facilities
, Maintenance of the facilities ln. the _park, mdlcatgd above shall include persistence and
continuous maintenance throughout the year. For Instance, If landscape is neglected (without proper
supply of water) for a maximum of 3 days, the whole area covered under landscape may blemish due to
loss of plants. Further, the investment made on such component shall be devastated. Hence, an
unremitting supervision and maintenance Is desired to proper functioning of the components duly

ensuring the respective footfalls and attracting the visitors.

In view of above, as the scope of services covers ‘wide sectors, an Integrated Facility Management

Sarvices (IFMS) shall be adopted by appointing an experienced IFMS registered agencies. The said
Agency shall be responsible for overall maintenance of the project facilities, with standard level of

services indicated at Annexure
Further, all the log books/ registers mentioned for various activities shall-be signed by the Agency and
counter signed by the Engineer in Charge, respective ULB as per the frequency. The register/s should be

submitted to the ULB as per the schedule mentfoned.

The Agency shall maintain a complaint register and suggestion box at the entrance of the park for the
purpose of recording complaints received from the public either In writing or through telephone and

should submit the same regulariy.

>

23 Maintenance- Priority & Modes co¥
> ppp Mode?g‘ﬁg‘;’ UG

The ULB will at first instance shall invite applications through insertions In leading

) \Newspapers for giving Maintenance of all Parks under its jurisdiction as per the list of

'Activities. In this mode the agency shall earn revenue from advertisement in the park.

The ULB shall work out the maintenance cost of each park & accordingly fix the place &

size of Advertisement panels to make the maintenanze self-sustained beforehand. The

ULB shall also explore the potential aspects like Ticketing, paid parking, If feasible,

-, allowing kiosks etc.The whole process of offer has to be transparent. While exploring

1
« such model, the ULBs shall ensure that the hard surface in the parks does not exceed

* 15% of the total area of the Park. —_—

e e .
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(Truce Fraualodim)
OFFICE OF MUNICIPAL CORPORATION, LUDHIANA

 rom

1O, (Labrary Branch),
Municipal Corporation, Ludhiana
lo,
Sh. Gaurav Taneja son of Sh. Gurcharan Singh,
3-33-1607, New Ashok Nagar-A, Ludhiana

Letter No.276, Library Dated 25.2.2025 and Letter No. 282

Library dated 18.3.2025

Reference :

Subject; Regarding the RTI Information requested by you

No. 283/Lib Dated 20.3.2025

In according to the information sought by you regarding Maharana
Partap G.T. Road, Opposite Manju Cinema Nagar, Dholewal Chowk,
I.udhiana, it is submitted that after coordinating with various branches and as
per the official record, it has come to light that the building in which the
Library is running has been constructed by the B&R Branch of the Municipal
Corporation, Ludhiana. According to the B&R Branch, this construction has
been done after passing the resolution of F&CC No.5148 dated 8.11.2021. In
this regard it is submitted that the Library which is running at the spot, no
staff has been deployed by the Library Branch nor any kind of books or

Newspapers has been purchased by the Library.

This is for your information

Sd/-
.1.O. (Library Branch)
Municipal Corporation, Ludhiana

A copy of the above is sent to the Superintendent R.T.1. (H.Q.) in connection

with the letter mentioned in the Reference.

A

Sd/-
P.1.O. (Library Branch)
Municipal Corporation, Ludhiana

= S\
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